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S.R. ADIGE, VC {A)

Perused the R.A.

—

For an R.A. to be entertained under the
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Y A.T. Act read with .

-~

c

provisions of Section 22 {3)
Order 47 Rule 1 C.P.C., there nust be an rror or

mistake appars=nt onh the body of the order dated

18.12.2000 or alternatively apniicant should have
. discovered some new and important matier or evidence
. .\_‘ :‘ | J o~ a0 : -~ ] o B - . “
. which afler <Lthu exercise of due diilgetice was not
o
by,

within the knowledge or couid nut be produced by him

s

L the time thzs dJde

1.

ion/order was Dassed, or Tor any
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other suilTicieat,

maaning analogeus, reason.,

.

3. No error  asparent o L Tace of  the

Tribhunal’s urdar doted 135.12.2220 has bezn manhtioned
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in the R.A. Ti

-

the respulidetts avre coiually held
to we cuntemnirs,; theyY Cad uilly De e

al eged coniEnnoOrs. Discevery of QY new and
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reasun NdsS Aot been  speit ovdt upucificalis  and

ciearly in the R.A. Neither thwe applicant nor  her
counsal  appeared  aven o second call whian the .2,
came up Tor heaing on 18.12.207 Svenr otherwise,

tnere are o valid and tenzhle grounds Tor allowing

tne R.A.,  as aliready noted -upra.

{(Dr., A, Vedava®lll} 3R, Adige)
Maombes {(J) Jio Chairman (&)




